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: i:at La tiis 	a]. 
1icjt±0ri has prayed 	mpionate 

ntmt of hersocani. son r.Joti Prakash 
Jash in Railwas on t- ' Ie graurìd that her elder - - 
7.o 11r.3ocia £rah.ash )ash, iho was seiect.ed by 

the Railway Recruitm&it 3oarci, Bhubnoar for 
ba post of 	had died. It h(s beej- 
b!ttd that r. t3eda  Prakash died in a road 

accident before joing the post, The ilicant' s 
a is that since Mr6 eda Prakash Dash was 

duly selected and had een dosited the 

eiisite fees for his riedical exininetions, a 

oridition precedent for joining the job offered 
it should be ccnist.ied that he had. accnP ted 	' 
:be offer of appointment and therehy became 
an flpiOyee Lf Railway. In the circumstances, 
til-le benfjt of rehabilitation Assistant Sch ene 
hs to be extended t0 his family. 

2. The Railway itiaorities, however, have 
LnLi 1 .hc above oatentjoL1 of tb 	)Olic3nt 

. 	 f 

	

V1e tn:Lr etter daLea 2b..O, 	neire...V ot 
this .A.) stating that the reauest for such 

I  : passionate apaoirita ent is not 	e vrod under 
:he nles. it is stated that, as per r'Jie, 

appointment on cmpassioriate ground is offered 

to one ef tlic dEpendents of the Railw.y employee 

w'x dies in harness, whiI in service. In ithe 
aresent Case late Jr3.a Prakash had, not beme 
an c3'flpioyce of the Ra1LIay,thereforo, a cIaa 
for such amp asslonate )p01ntr1ar1t as p 
or by the plicant does not arisc 

3. 11eard th 	msel for th 	-- JL cat 

	

peiased theracjrds, In vi 	of the aite 
fact that late 3eda Prakash had not joined .•: 

sailways and the tua position as contained. 
an Railways' oards letar dt.2.10.0 

we hold that no prima faci: 
is made out arid this O,s, is liable to h 

j act: at t .a •ad.:i sian t 	a 
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:ii;1y. No x3ts. 

hTci al) 


